Central Admin istrative Tribunal
Principal Bench: New Delhi

Lo OA NO.654/90
'New Delhi this the 8th Day of July, 1994,
.-Shri J.Ps Sharma, Member (J)

- Shri S.R. Adige, Member (A)

Vijender Singh , ]
_R/o B-4/332, Sultasn Puri, = _ .
. Delhi, , .« -Applicant

By Advocate Sh. R.K. Nain, "thAough not present.)
Versus

1. The Union of Inida,
through its Secretsry, ‘
" Ministry of Home Affairs,.
(Deptt. of Personnel & AR)
North Block, New Delhi.

2. The Staff Selection Commission,
. ' through its Secretary,
o ‘Block No.12, C.G.0O. Complex,
; Lodhi Road, New Delhi-110003¢

3. The Assistant Director (NR)
- Staff Selecticn Commission,
Block No.12, CGC Complex, '
Lodhi Road, New Delhi-110003. « s sBespondents

.{ By Advocate Sh. Nv._'S. Mehta, though not present)

20 OA N0.655/90
- BRemeshwar - Pras ad Meens,
Cens table, S o
. Police S’tr,ation, Inderpuri,
New Delhi. L ~ e..Applicant

' (‘B'_y 'Afivo'caté Sh., R.K. Nain, though‘.not ‘present)
o | Versus ' - o |

1. The Union of India,

through its Secretary,
Ministry of Home Affairs ,

- (Deptt. of Personnel & AR
' NQrth Block, New Delhi. :

,2.‘ The Staff Selection Commiss i
through 'its Secretary, m S
.. Block No.12, c30 Complex,
- Lodhi Road, New Delhi«110003.

3. The Assistant Dir‘ect-or NR

- Staff Selection Commis sg.on)

* -Block No.12, €GO Compley, '
Lodhi Road, New Delhi-110003,

) Y _'Vocatel sh. NS Mehta, though not p'resent)': |

Luw;_g _WH%(GAI-;)Z‘.

"~ Both th
Belhi Police |




/ successful belng treated as departmental candldates but
;7/ subsecuently, when - thelr applicat1ons were scrutwnlsed
//a »1t was ‘noti ced that the\appllcant§ of both the.CAs were
/.- not having the requisite service for being treated as
N -1‘ deparhnentai candidatesa As such Vijender éinghAWas 3'
. trea'ted as a bcheduled Cas te candldate and Raneshwar

Fraséd Meena was treated as a Scheduled Trlbe candldate.

On the basis of that, it was. found that the appllcants

dm not obtain suff1c1ent marks to obtain sufflClent

'cut off‘ marks to be’ declared quallfled in. the sald

p_exanlnatlon. None 1s present on oehalf of e1ther party.

s

“Thls is a matter of 1989 and the appllcatlons hav1ng been

-,-flled in Aprll 1990 it aypears ‘that the anpllcants have
lost 1nterest 1n the case and therefore, both the
abpllcatlons are dlsmLSSed in default of - the appllcants.

No costs. - . i

o MD-"‘“
R I 4 _,.._,_,..,_ . A v B T Lot e gt % T mam ‘

S.R. I E o R ' J P- WV‘A)
'(ﬁmmm:Af C e - (Mmbahn :

- 'KAIRA'




